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MAi hrw. in fulfiluing the obligations towards

the people, The requirement iz of

GUJARAT APPROPRIATION (NO, the order of Rs. 200 crores for over-

4) BILL, 1974* coming the difficulties of the scarcity-

THE DEPUTY MINISTER IN THE
SUSHILA ROHTAGI): 1 beg to move
BUSHILA ROHATGI: I beg to move
#or leave to jntroduce a Bill to autho-
vise payment and appropriation of
eertain further sums from and out
of the Consolidated Fund of the Statc
of Gujarat for the services oi the
#inancia)] year 1874-75,

MR, CHAIRMAN: The guestion 1.

“That leave be granted to intio-
duce a Bill to authorise pavment
and apprupriation of certain  fur-
ther sumg from and out of the
Consolideted Fund ot the State of
Gujarat for the services of the
financial year 1974-75"

The molion wug adoupted.

SHRIMATI SUSHILA ROHATGI.
¥} mtroduce the Bill,

I beg to move:d
“That the Bill o authorise puyv-
ment and appropriation of certmin
further sums from and out of the
Consolidated Fund of the State ot
Guyarat for the services ot the finan-
cial ycar 1974-75, be taken intu

congideration
MR, CHAIRMAN: The question 1s
“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Congolidated Fund of the State of
Gujarat for the services of the
financial year 1974-75, be taken into

congideration.”

The motion was adopted.
MR. CHAIRMAN: Now we take
up clause by clause consideration
Clause 2.

SHR] P. M. MEHTA (Bhavnsagar):
This is a totally inadequate amount
and osanot meet the situation in
Gujarat. The Government has failed

stricken arcas but Government want
in spend only Rs. 13 crores. This is
totally madequate and Government
should come forward with further
Demand, to meet the drought situa-
Lion

SHRI 1. & MAVALANKAR (Ah-
medabad) I am grateful to the
Minister for her earlier remarks that
the Ccoverument of India are actively
considering giving all n.cessary assii-
tance tn Quyiral i meeting this tervi-
bie amd unprecedented challenge of
warcly and - darourfilt [ wishh she
had elaborated a little more nn this
as ln how the Goverivurmt of India
are going to  givee the neressary
additional financia] a=ustance in  the
tontext ot the sixth Finance Commis-
sions 1ecnmmendntions, as she her-
seif mentidned The whaole difficulty
iz, the popular upsuf®e n  Gujarat
earher this year upsct almost every-
thung snd everybody, But unfortu-
nately both the Government and
opposition partie; have not been abie
1o pimuoint and focus the issues and
problems involved in the agitation
Guijarat has never resorted to any
unauthorised overdraft from the Re-
serve Dank in the last 14 years or
from the Contingency Fund of the
State It has carried op its fiscal
affairs nicely and economically. Now
that we are in such a terrible grip
of scarcity, should we be punished
for our honest functioning adminis-
tratively and Tiscally all along? That
is what the Cujaral people are ask-
ing. T am sure the Government of
Gujarat, who is directly in charge
now under President’s Rule has also
made some proposals to the Central
Government.

Th 1974-75 and 1975-76 budgets of
Gujarat are going to have lot of
difficulties and dislocations in respect
of planning and financial administra-

* in QGaeette of ‘India Extraordinary Part 1L seclion 2, dated 17-12-74.
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tion The total amount estimated fo:
scarcity relief 18 of the order of
Rs 125 crores 'Therefore, my fechng
1s that, wunlesg financia]l assistanc>
comes in a massive way and urgent-
1y, the people of Gujarat will not feel
satisfied and restful

One word aboui the atrocities
committed on Harjjans In Ranmal-
pur, Surendarnagar district, Harians
were tortured and beaten to death
The targedv of Ranmalpur was not
an 1solated tragedy It 1s unfortunate
that we could not discuss the
problems of Harijan and Adivasis In
this House because the fime {s b-ing
spent on many other fthings The
point 15 that the Harpjans and tri-
bals havce not been given therr du
attention, they have not been given
the attention they legitimatelv dc-
serve

Gujarat has many problems, not
anly  within Guarat buil outside
Gujarat also, 1 ¢, with various Centia)
Mingtries A number of trains 1n
Gujarat still stand cancelled The
number of railway wagons provided
for the jndustrie; there 11 madequate
The telephone system in wvariou
¢'ties hke Surat, Baroda and Ahme-
dabugd 1s not functioning properly and
efficiently The postal serviceg are
not satisfactory The Mimstes har
been vaguc in hig reply As regard
television, we have been demanding
a television station i1n Ahmedabad fo
a long time Late Dr Vikram Sara-
bhar was responsible for many scien
tific and other achievements, includ-
g development ot televiion If he
had been alive today, we would not
have been 1n this situation asking the
Government rcpeatedly for a televi-
sion station 1n Ahmedabad Because
Gujarat happenc to be , border State
a television gtation 15 all the more
necessary and essential I hope, the
Government will look into this de-
mand seriously

The Provident Fund Commissioner's
office in Ahmedabad is absolutely in
a mese The workers are not getting
their dues because there are no pro-
pe1 slipg maintained I wonder same-
times as to why there is no violent
agitation there Of course, I am not
pleading for that, But the workers
and other citizens are expériencing
tremendous hardsHips T~ would
request the Government of India to
look into this and set right the Pro-
vident Fund Comrmussioner’s office xn
Ahmedabad, go that the workers and
others get their dues

Finally, let the Cabinet have a*
least one full-fledged Cabinet Mins-
ter from Gujarat Only thefl we wall ¢
feel that the problems and difficulties
of Gujarat will be reflected at the
highest level at the Cabmnet level
in the Government of India

MR CHAIRMAN The questron 1s

‘That Clauses 2 and 3, and the
Scheaule strng pait of the Baly’ !

The motion was adopted

Clauses 2 and 3 and the Schedule
were added to the Bill

Clause 1 (Shorr wuie)
Amendment made

Page 1, ling 3,— L

for “(No 4)
3’

suhstitute “{No

(Shr Pranab Kumar Mukherjee)
MR CHAIRMAN. The question s

*That Clause 1, as amended, siand¥
part of the Bill"

The motion was adopfed
Clause 1, as amended, was added to
the BN,
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The Enacting” Formula and the Title
were also addea co the Bill.

' SHRIMATI SUSHILA ROHATGI:
Sir, 1 maove;

“That the Bill. as amended, be
passed.”

MR. CHAIRMAN: The question is.

SHR] P. G. MAVALANKAR: Let
the Minister reply to at least some of
the points that I have raised. The
pegple of Gujarat are under harass-
ment and hardship. Let her not br
w such hurry,

SHRIMATI SUSHILA ROHATGI:
[ am 1in no hurry and I can assure
the hon. Member with all the since-
1ty and earncstness that you have
mentioned repeatedly the trials and
tribulations of the State and I can
assure you that our sympathies and
administration for that State are
~econd to none and I can only convev
10 you that whatever you have sad
nag not fallen on deaf ears. Sir. 1
have nothing more to add to what 1
nave said about the consideration of
Gujarat’s needs.

MR. CHAIRMAN- Now, the gues-
ijion is.

“That the Bill, as amended, be
passed ™

The motion was adopled.

——

EAST PUNJAB URBAN RENT RES-
TRICTION ACT (EXTENSION TO
CTHAMDIGARH) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F, H MOHSIN): I beg to
move: * .

“Thet the Bill fo extend the
East Punjab Urban Rent Restric-
tion Act 1049, to the Unmion Terri-
tory of Chandigarh, as passed by
Rajya Sabha, be taken into consi-
deration.

Rent Res. 414
Act (Ex. to Chand.)

It is a very simple Bill. It & jn-
tended only to protect the tenamis
from the tyranny of the landlords
who are charging exorbitant rents
and also to extend the East Punjab
Urban Rent Restriction Aect which
was applicable formerly. The pre-
sent Bill arises out of the result of
the writ petitions challenging the
application of the East Punjab Urban
Rent Restriction Act, 1940 where it
was held that this Act is not appli-
cable to Chandigarh. It ig only with
the intention to protect those tenants
that this Bill has been brought before
the House.

1 commend this Bill for the accep-
iance of the House,

MR. CHAIRMAN: The question 18-

“That the Bill to extend tMe East
Punjab Urban Rent Restriction
Act, 1940, to the Union territory of
Chandigarh, as passed by Rajya

Sabha. be taken into consideration.”
The motion was adopted.
MR. CHAIRMAN: As there are me
amendments, I will put all the
clauses, to voie,

The queslion is:

‘““That clauses 2 to 4 and the
Schedule stand part of the Bill.”

The motion weg adopted,

Clauses 2 to 4 and the Schedule were
added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHR! F. H. MOHSIN: 1 move:

MR. CHAIRMAN: The question s:
“That the Bill be passed.”

The motion was adopled.

—————

“Moved with the recommendation of the President,



